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MR. CHAIRMAN : By and large it
has been a very pleasant Bill. I shall now
put the motion for consideration of the Bill
to the vote of the House,

The question is :

*“That the Bill further to amend the
Salary, Allowances and DPension of
Members of Parliament Act, 1954, be
tdken into consideration.”

The motion was adopted.
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MR. CHAIRMAN : The House will
now take up clause-by-clause consideration of
the Bill.

The question is :

““That clause 2 stand part of the Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clause 1 were added Enacting Formula
and the Title.

MR. CHAIRMAN : The questionis :

-“That clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the

Title were added to the Bill,
SHRI BUTA SINGH : Sir, I beg to
move, M

““That the Bill be passed.”
MR. CHAIRMAN : The question is :

““That the Bill be passed.”

The motion was adopted.
18.20 hrs.
ARREST OF MEMBERS

MR  CHAIRMAN : 1 have to inform
the House that the following communication
dated 26th August, 1983, addressed to the
Speaker, Lok Sabha, by the Deputy Com-
missioner of Police, New Delhi District, New
Dclhi has been received to-day :(—

<] have the honour to inform you that
Smt, Gayatri Devi, Smt, Suseela Gopalan
and Smt, Pramila Dandavate, Members
of Lok Sabha along with their party
workers voluntarily violated Prohibitory
Orders promulgated under section 144 Cr.
P.C. at Irwin Statue at about 130 P.M.
to-day (i.e. 26.8.83). They were arrested
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in case FIR No. 426, daied 76.8.1983,
under section 188 IPC, Police Station
Parliament Street, New Delhi and are
being produced before area Judicial
Magistrate.”

MR, CHAIRMAN : We now
Private Members Legislative Business,

take up

SHR1 BHOGENDRA JHA (Madhu-
bani) : What about Half-an-Hour ?

MR. CHAIRMAN : As deccided, we
shal! take that up thercafter,

18.21 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Sixry-fourth Report

SHRT K, PRADHANI (Nowrangpur) : [
beg 1o move :

“That this House do agree with the
Sixty-fourth Report of the €ommittce
on Private Members™ Bills and Resolu-
tions presented to the House on the
24th August, 1983.”

MR, CHAIRMAN : The question is :

““That this House do agree with the
Sixty-fourth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the
24th August, 1983.”

The motion was adopted

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 315, erc)
SHRI HARISH RAWAT (Almora)

1 beg to move for leave to introduce a Bill
further to amend the Constitution of India,
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MR. CHAIRMAN : The question is :

“That Jeave be pgranted to
Bill further to amend
of India.”

introduce a
the Constitution

The motion was adopted

SHRI HARISH RAWAT : 1
duce** the Bil',

intro-

18.22 hrs.

IMPORT AND EXPORT TRADE BILL*

SHRI K. RAMAMURTHY (Krishna-
giri) : 1 beg to move for leave to introduce a
Bill to provide for the taking over the import
and export trade by the Central Government
or an agency sc¢t up for that purpose,

MR. CHAIRMAN : The question is :

“That leave be granted to introducec a
Bill to provide for the taking over of the
import and export trade by the Central
Government or an agency set up for
that purpose.”

The motion was adopted

SHRI K, RAMAMURTHY : 1 intro-
duce the Bill,

CONSTITUENT ASSEMBLY BILL*

SHRI K. RAMAMURTHY (Krishna-
girt) : 1T beg to move for leave to introduce
a Bill to provide for convening of a Consti-
tuent Assembly of India.

MR, CHAIRMAN : The question is :
““That leave be granted to introduce a
Bill to provide for convening of a
Constituent Assembly of India.”

The motion was adopted

SHRI K. RAMAMURTHY : I intro-
duce the Bill.

*Published in Gazette of India Extra ordinary Part II, Section 2 dated 26.8.1983.

**Introduced with the recommendation of the President,



